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Mr. Speaker: The Business Advi
sory Committee takes a decision. 
Some Members can suggest some
thing here. The Committee will again 
consider the suggestions. If you do 
not suggest, only half a dozen memb
ers take some decision there, and 
naturally you have to accept it. Bui 
if suggestions are made, they will be 
considered.

As regards the DA question, wo 
will consider it. I had a discussion 
with the Deputy Prime Minister. He 
said until Government took a deci
sion, he would not be able to do any
thing. I Mid we can have some dis
cussion.

Shri Vasudevan Nair (Peermade): 
On that day the Deputy Prime Minis
ter said that he was prepared to hear 
what Members had to say even before 
the Cabinet took a decision. Actu
ally, that is the purpose of the dis

cussion. Government could have the 
views of Members before them be
fore they take a decision.

Mr. speaker: I agree.

We will place these suggestions be
fore the Business Advisory Com
mittee which shall meet in the coming 
three or four days and take a deci
sion. If necessary, we shall fix up the 
time. The Minister of Parliamentary 
Affairs will also be there. We will 
consider the matter and settle it.

The question is:

‘That this House agrees with 
the Fifth Report of the Business 
Advisory Committee presented to 
the House on the 18th July. 1967."

The motion was adopted.

12.41 lirs.

THE CENTKAL LAWS (EXTEN
SION TO JAMMU AND KASHMIR) 

BILL*

The Minister of State in the Minis
try of Home Affairs (Shri Vidya Cha-
ran Shukla): On behalf of Shri 
Y. Ei. C ha van. I bag to move for leave 
to introduce a Bill to provide for the 
extension of certain Central Law* to 
thi: State o f Jammu an<l Kashmir.

Mr. Speaker: The question is:

•‘That leave be granted to in
troduce a Bill 10 provide for the 
extension of certain Central Laws 
io the state of Jammu and Kash-
!1:iI " .

The motion was adopted.

Shri Vidya Charan Shukla: I in
troduce** the Bill.

*Published in Gazette of India Extraordinary Part II, Section 2, dated 
19-7-67.

•Introduced with the recommendations of the President.


